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[Shri Hem Raj) )
and Resolutions presented to the
House on the 4th December, 1963.”

Mr, Deputy-Speaker: The question is:
“That this House agrees with the
Twenty-ninth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 4th December, 1963."

The motion was adopted. ~

CONSTTITUTION (AMENDMENT)
BILL*
(Amendment of articles T4, 75, etc.)
by Shri Sivamurthi Swamy

Shri Sivamurthi Swamy (Koppal):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Cons-
titution of India.

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
Sir, while I am not objecting to the
introduction of the Bill....

Mr, Deputy-Speaker: Normaﬂy, the

introduction is not objected to. Are

you opposing it?

Shri Hajarnavis: ] am not opposing
it, but T want to point out certain
~ Mr. Deputy-Speaker: No speech can
be made at this stage. The question is:

“That leave be granted to iniro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

Shri Sivamurthi Swamy: I introduce

the Bill.

CONSTITUTION (AMENDMENT)
BILL—Contd.
(Amendment of article 343) by Shri C.

K. Bhattacharya
Mr. Deputy-Speaker: The House
will now take up further considera-
lion of the motion moved by Shri C. K.
Bhattacharyya on the 22nd November
1963 to amend the Constitution of
India,
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